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tra, (9) Manipur, (10) Meghalaya, (11)
Orissa, (12) Punjab, (13) Rajasthan, (14)
- Tripura, (15) Uttar Pradesh, and (16)
West Bengal.
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Anditors of banks involved in securities
Scam

2804, SHRI SUSHIL KUMAR SAM.
BHAJIRAO SHINDE: Will the Minister
of FINANCE be pleased to state:

[ RATYA SABHA 1}

200

fo Questions

{a) what are the names of the auditors
of each of the nationalised banks reported
to be involved in the recent securities
scam for the last three years;

(b) whether audit reports point out

iregularities in this respect; and

(¢) what action is contemplated against
the alleged negligence of the auditors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
DALBIR SINGH): (a) The names of
statutory ceniral auditors of State Bank
of India, State Bank of Saurashtra and
UCO Bank (among nationalised banks)
which figure in the interim reports of
Janakiramap Committee set up by Reserve
Bank of India to enquire into jirregular
securities transactions for the years 1989-
90, 199091 and 1991-92 are given in the
Statemen; attached. ' (See below)

(%

(b) The auditors of State Bank of India
and State Bank of Saurashtra had advers-
sely commented on certain transactions
in secunities whereas the auditers of UCO
Bank have mentioned that it is not possi-
ble to comment pending completion of
investigation. )

(c) Action, if any, against the auditors
can be considered after it is cstablished
that there has been any negligence on
their part.

Stateinent

{IST OF AUDITORS

(1) STATE BANK OF INDIA
1989-90:

1. M/s. Ramanlal G, Shah ang Cao.,
Ahmedabad (Ahmedabad Circle).

2. M/s. Ratan §. Mama and Co.,
Bombay (Bombay Circle).

3. M/s, Lovelock and Lewes, C“alcutla
(Bengal Circle).

4. M/s. Doogar and Associates, New
Delhi (Bhopal Circle),

5. M/s. Tej Rwaj and Pal, Bhubanesh-
war (Bhubaneshwar Circle). )

6. M/s. B. K. Ramadhyani ang Co..
Bangalore (Bangalore Circle).




